~Shri G.Surender Reddy. As per our P&T letter

IN TI—IE CENTRAL ADMINISTRATIV’E TRIBUNAL: HYDERABXD BENCH
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BETWEEN

Kum. G.8aillatha Devl - Applicant.

And

1« Director of Postal Services,
‘Hyderabad City Region, : ‘
Hyderabad & Two Othews. Respondents.
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1 N.S.V.Rama Erishna Sarma s/o. late Dr.Ghandhrasekhar
Rao aged 57 years workipg as Assistant Postmaster General
(S&V) resident of Hyderabad do hereby solemnly affirm

and aincerely state as follows.

1% I submit that I ama responsible officer in the

office of the Chief Postmaster General, A.P.Circle,
Hyderabad an I em fully acquainted with the facts of the
case, I am authorised to file this counter affidavit on

'behalf of the Mm-respondents =BT,

224 I have read the contents of the copy of the above

original _application. The various averments mg&e in the
0 A are denied save those that have been specifically

admitted herein under. The applicant is put to strict

proof of such averments that have not been traversed

hereunder.

- -

3% It is submitted that the contents of paragraphs B

1 to 3 being formal and sicribptive need not be replied. |
4¢ In respect of the averments in para 4“(1) of the
application 1t is stated that Smt, G.Sallatha Devi was
appgigted-as ED BPM, Timmapur on prpviaional basis

Weeof.26=8-93 A/N consequent on removal of

No.43-4/77=Pen dated 18=5=T9 the instructions conviaagif
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that“in cases when appointment is made fo fill fhe
vacancy caused ?y the removal of an ED Agent the
removalAED Agent‘hgg not exhusted the‘channel of
appeal the éppo‘j_.nftmg:}t should only be provisional
in the Case, Onhrgnoval‘of theﬁED Agent oply
provigiongl»appointment.was yadq.~ The 1nstyu9tipns
do not bar taking advance action to call for applica~
t;ona and processing the same +i11 appeal is disposed of.,
Se As regards averments in rara 4 (2) i1t is submitted

that it 1s a Tact that a notification was issued vide
S8P0s SE Dn memg.No.BI I1/BPMN/68, dated 3-1-94 for
calling applications for the post of EDBPM, Thimmapur BO,
Tt is also true that the regular EPN has filed an apphel
on 4-10-93 to the Director of Pos+a1 Services which hés
been reJected by the. Director of Postal Services vide
memo No -8T/16-HD/20/93 dated 10-3-94,

6. It 1s submitted that the applicant might have got
all qualificationa to be selected forthe post.uxxiiﬁk

But she had not applied for the post of BPM. 2ince ghe
failed to apply to the Sald post She has no cleim what

80 ever to the post, contrary to the rulés the applicant

wanted to continue in the post.

7. . It is submitted that ‘the grounds in pare 5(1) of
the application is not tenable, The department igsged
notification calling for applications for the post to
avoid delay‘in‘finalisation of selection. Since the
appeal of the removal ED Agent was rejected on 103-94.

- Theéreis no bar to finalisettnm selection. However the

applicant in neigher 2 candidate who applied for the post
nor a department employee to challange the action of the

depa ent. B : rJJ
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8. It is sibmitted thet the applicant was
gppointed on provisional basis and has no right
té claim regular absorbtion in the department of
BPM Timmapur without applying for the post and
without meeting'fhe procedure laid down in respect

cf the appointments of various posts.
9. ‘ The averments in para 5(4) are not taibable.

'As atated ‘supra, she applicant didnot applled for
the post of ED BPM, Timmapur when a notification

_——— .

please for consideratlon of her case.

104 It is submitted that the instruction to make

- regular appointment till the application as disyosed

doesnot help ;he applicant as ghe is not a candidate ,

for selection.s The applicant raised contrary grounds b
in the application. ip ground no 3 she is pleading

for the disposal pf the appeallfiled by Sri G.Sukender

Reddy and in ground no 5 she is pleading not to

~ dippose the same application which is quite contrary.

11 ihe averements in para No.6 are not correct.

It is not correct to say that the applicant availed
all the remedies ezausted., The applicgnt is appointed
on provisional basis and likely to be terminated, if

another candidate is selected after following the

prescribéd proceedure for selection of ED BPM,
12. In the circumstances stated above this
Hon'ble Tribunal msy be pleased t0o review its earlier

interim order dated {7=2~1994 and vacete the same,

13 In the circumstances stated above the applica-
tion filed by'the applicant is devoid of merits and
is,liable to be dismiassed,
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" I N.S.V.Rama Krishna Sarma S/o.
R late Dr.Chandrasekha Rao do here’oy declare that
what is g_tated }n_parggz'aphs 1 to. 12 above are
true %o the best of my personal knoqudge and I .
have not supressed any material Jcts.
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